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MADHYA PRADESH ACT
No. 3 oF 2025

THE MADHYA PRADESH MUNICIPAL CORPORATION (AMENDMENT)
ACT, 2024

[ Received the assent of the Governor on the 15" January, 2025; assent first published in the “Madhya
Pradesh Gazette (Extra-ordinary)’’, dated the 16" January, 2025.]

An Act further to amend the Madhya Pradesh Municipal Corporation Act, 1956.

Be it enacted by the Madhya Pradesh Legislature in the seventy-fifth year of the Republic
of India as follows :—

Short title. 1. This Act may be called the Madhya Pradesh Municipal Corporation (Amendment)
Act, 2024.
Amendment of 2. In Section 23-A of the Municipal Corporation Act, 1956 (No. 23 of 1956), in Sub-section (1),-

Section 23-A.
(1) in the opening paragraph, for the words “two thirds” the words “three fourths™ shall

be substituted;

(2) in clause (i) of the proviso, for the words “two years” the words “three years” shall
be substituted.
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